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This application h3s been filed this day by a gangman 
who was 	promoted to the post of gang keyman by an order dated 

1.8.96 u.e.f. the same date. The petitioner was not in a position to 

accept the promotion and he made a representation on 9.8.96 and a 

representation through his counsel on 3.12,96 which are i.nnexure 'C' 

to the aoolication. This representations are still pending. In the 

Circumstances we consider it appropriate to dispose of the application 

with a direction upon the respondents to dispose of the representetops. 

2. 	 We therefore dispose of the application at this stage 

with a direction upon the respodents to dispose of the representations 

by the petitioner on 9.8.96 at page 19 of the application within 3 

weeks from the date of communication of this order. In case the repre- 
sent, )t;on is dtruck down a speaking order shall be passed which will 

be communicated to the petitioner. Copy of theorder passed this day 

shall be corimunicated to theirespondents along with a copy of the appli-

cation together with all the annexures forthwith. 
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